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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI 

Original ApplicationNo. 188/2020 

Ishant Khanna 
Applicant(s) 

 

Versus 

 
Dr.AshokUppal, Uppal Neuro Hospital, Amritsar 

Respondent(s) 

 
    Report in compliance of order dated 03.09.2020 of the Hon’ble Tribunal. 

 

Respectfully Showeth; 

 

1) That the Hon'ble National Green Tribunal has taken cognizance of an 

application written by Sh. Ishant Khanna with regard to the 

violationscommitted by M/s Uppal Neuro Hospital, 4 – Rani KaBagh, 

Amritsar and the said application was treated as Original Application No. 

188 of 2020.  

2) That the Hon'ble Tribunal was pleased to constitute a joint committee vide 

order dated 3.9.2020 comprising of Central Pollution Control Board 

(CPCB), the State PCB, the District Magistrate and a representative of 

Director Health Services, Punjab with a direction to visit the site and 

furnish a report on factual aspects relating to compliance status of 

environmental norms and recommendations for steps to be taken by 

Uppal Neuro Hospital, Amritsar. 

3) That in compliance to the orders dated 3.9.2020 of this Hon'ble Tribunal, a 

Joint Committee Comprising of the following members was constituted: 

i. Dr. Narender Sharma, Additional Director, Central 

Pollution Control Board (Nominated by CPCB) 

ii. Dr. Navdeep Singh, Civil Surgeon, Amritsar (Nominated 

by Director, Health Services) 

iii. Dr. Shivraj Singh Bal, PCS, SDM, Amritsar-II (Nominated 

by District Magistrate, Amritsar) 
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iv. Er. Sukhdev Singh, Assistant Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, 

Amritsar (Nodal Officer, Nominated by PPCB). 

4) That in further compliance to the order dated 3.9.2020 of this Hon'ble 

Tribunal, the Joint Committee has devised a format for inspection and 

verification of the compliances of Uppal Neuro Hospital, Amritsar. The 

Joint Committee visited Uppal Neuro Hospital, Amritsar on 2.11.2020 and 

further held a meeting on 20.11.2020 to finalize the report. A copy of the 

report of the Joint Committee is enclosed herewith as Annexure-A for kind 

perusal of this Hon'ble Tribunal.  

5) That the summary of the verification and observations of the Joint 

Committee reportis reproduced herein below for kind perusal of this 

Hon'ble Tribunal: 

i) M/s Uppal Neuro Hospital has obtained all the 

permissions / consents from the State Pollution Control 

Board and other concerned agencies.  

ii) M/s Uppal Neuro Hospital has implemented various 

guidelines prescribed under Bio-Medical Waste 

Management Rules, 2016, as amended from time to 

time. The HCF has signed agreement with M/s Amritsar 

Envirocare Systems (p) ltd with validity upto 31/03/2025 

and the waste generated is being sent to the disposal 

facility. 

iii) Colour coded bins have been provided at different 

sections of the Hospital, for segregation of waste at 

generation point. 

iv) The staff was observed to be having adequate and 

appropriate PPE during visit of Joint Committee. 

v) Training of the staff on biomedical waste management is 

being conducted and the records are being maintained.  

vi) Health reports of the staff are being generated and 

maintained.  

vii) Minutes of the meeting of the BMW management 

Committee are being recorded and non-conformities are 

being addressed & closed.  
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viii) Acoustic enclosures have been provided in DG Set.  

ix) STP has been installed by the health care facility and is 

operational. Samples were also drawn to verify the 

compliance of the prescribed norms. As per results of 

the analysis received from the PPCB Laboratory, STP was 

found to be complying with the prescribed norms. 

x) Annual Report w.r.t Biomedical waste is being submitted 

by HCF, to State Pollution Control Board. 

xi) Fire Safety certificate/NOC has been obtained by the HCF 

from the department of Fire Services, Punjab. 

6) That the following points were observed by the Joint Committee, wherein 

steps are required to be taken for improvement and compliance of all the 

provisions of Bio-Medical Waste Management Rules, 2016, by Uppal Neuro 

Hospital, Amritsar. It is recommended by the Joint Committee that the 

Punjab Pollution Control Board may get these points implemented from 

Uppal Neuro Hospital in atime bound manner: 

a) As per Biomedical Waste Management Rules, 2016, 

agreement with CBWTF must also specify the 

responsibilities of CBWTFs and payment conditions 

including options such as supply of non-chlorinated bags, 

supply of bar-coded labels, etc. Although the supply of the 

supply of non-chlorinated bags, bar-coded labels, etc. is 

being made by the CBWTF, it is recommended this 

condition in the agreement as specified in the Biomedical 

Waste Rules, 2016 is included in the agreement. 

b) The annual report w.r.t. Biomedical Waste management is 

being submitted by M/s Uppal Neuro Hospital to State 

Pollution Control Board. However, it was found to lacking 

on the following points :i) the details required to be 

submitted alongwith the annual report were not found to 

be enclosed, ii) The annual report submitted to the State 

Pollution Control Board isnot published on the website of 

the HCF, as mandated in the Biomedical Waste Rules 

2016.As informed by the representative of the Hospital 

and the details shared with the Joint Committee, the page 
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proposed to display the information w.r.t. Biomedical 

Waste is under construction.  

c) M/s Uppal Neuro Hospital has made provision of pre-

treatment facility for Yellow (h) category waste as 

mandated in the Biomedical Waste Management Rules, 

2016. However, there is no separate record maintained by 

the Hospital, to verify if the waste under this category has 

been treated within 48 hours. It is therefore 

recommended that separate record of the pre-treatment 

to yellow (h) category waste is maintained to ensure and 

also as an evidence that yellow (h) category waste is 

disposed off as per requirements under Bio-Medical 

Waste Management Rules, 2016  

d) HCFs need to maintain, compile and provide details of 

trainings provided for BMW handling to State Pollution 

Control Board (SPCB)/Pollution Control Committee (PCC). 

These details have to be submitted along with the annual 

report to the prescribed authority i.e. SPCB//PCC, on or 

before 30th June of every year. Based on the records 

maintained by M/s Uppal Neuro Hospital, the training is 

being imparted to the staff and reports are also being 

generated. However, the hospital is not submitting the 

records to State Pollution Control Board. It is therefore 

recommended that training records are submitted to State 

PCB, as mandated in the Bio-Medical Waste Management 

Rules, 2016. 

e) As per Biomedical Waste Management Rules, 2016, the 

containers being used for collection of sharps and 

glassware, must meet the requirements as listed by World 

Health Organization (WHO) in “PQS Performance 

Specifications: Safety Box for disposal of waste sharps” 

(Source: Document number: WHO/PQS/E10/SB01.1). It is 

recommended that HCF sources the containers as per 

WHO performance specification meeting the while placing 

the order for containers, to ensure safety of the workers 

handing such wastes. 
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7) That in further compliance to the order dated 3.9.2020 of this Hon'ble 

Tribunal, the compliance status of Health Care Facilities (HCFs) in District 

Amritsar is given below: 

a) There are total 862Health Care Facilities (HCFs) in the area of 

District Amritsar. 

b) Out of the total 862 HCFs, 367HCFs are bedded hospitals and 

remaining 495HCFs are non –bedded Health Care Facilities. 

c) 853HCFs have obtained authorization under the Bio-Medical 

Waste Management Rules, 2016 at least once in lifetime and 

remaining 9 HCFs have not obtained the authorizationfrom 

the State Pollution Control Board under said rules.  

d) Action against these 09 HCFs is under process.  

e) Out of 367 bedded hospitals, 55 bedded hospitals have 

installed ETPs.  

f) The remaining 312 bedded hospitals are required to install 

ETP by 31.12.2020 in the light of Punjab Pollution Control 

Board Office order no. 452 dated 07.08.2020(Copy of order 

dated 7.8.2020 is enclosed herewith as Annexure-B). 

g) During inspections made to HCFs, (from November 2019 to 

October 2020) major violations were observed in 4 HCFs. 

Environmental Compensation of Rs.8,57,500 /- and 

Rs.3,28,500 /- has been imposed on 2 HCFs while action 

against remaining 2 HCFs is under process. 

8) That the compliance report is hereby submitted in compliance of order 

dated 3.9.2020 of this Hon'ble Tribunal.    

It is, therefore, prayed that the Original application no. 188 of 2020 may 

kindly be disposed of with appropriate orders.  
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Report of the Joint Committee in compliance of the orders of Hon'ble NGT dated 03/09/2020, 
in the matter of O.A. No. 188 of 2020; Ishant Khanna Versus Dr. Ashok Uppal, Uppal Neuro 
Hospital, Amritsar.  
 
1. Background: 
 
The matter is related to alleged non-compliance of various norms by M/s Uppal Neuro Hospital, 

Amritsar, including violation of environmental norms. The allegations made by the applicant in 

this matter involve compliance of siting criteria of the hospital with reference to the residential 

area, including safeguards to be adopted in the interest of environment in running of hospitals 

in residential area and safety norms in the building, compliance of Bio-Medical Waste 

Management Rules, 2016 with regard to disposal of biomedical waste particularly whether 

waste is being sent to the Common Bio-Medical Waste Facility and whether the hospital has 

requisite authorization under the Rules. Compliance of Solid Waste Management 

 
It was observed and directed by the Hon'ble NGT in the order dated 03/09/2020,  as follows:- 

 
"Since the above issue is significant from the point of environment and public 
health, we direct that a joint Committee comprising Central Pollution Control 
Board (CPCB), the State PCB, the District Magistrate and a representative of 
Director Health Services, Punjab may visit the site and give a report on factual 
aspects relating to compliance status of environmental norms and 
recommendations for steps to be taken within two months from today by e-mail 
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 
and not in the form of Image PDF. The State PCB will be the nodal agency for 
compliance and may also furnish the status of inventorization of hospitals at 
Amritsar and compliance status in general, if already compiled. 

 
2. Compliance Report: 
 
2.1. Constitution of the Joint Committee and Site Visit: 
 
In compliance of the orders of Hon'ble NGT, a joint committee comprising of the following 

members was consitituted: 

1. Dr. Narender Sharma, Additional Director, CPCB (Nominated by CPCB) 

2. Dr. Navdeep Singh, Civil Surgeon, Amritsar (Nominated by Director, Health Services) 

3. Dr. Shivraj Singh Bal, PCS, SDM, Amritsar-II (Nominated by District Magistrate, Amritsar) 

4.  Er. Sukhdev Singh, AEE, PPCB, RO, Amritsar (Nodal Officer, nominated by PPCB) 

 

The joint Committee was directed by Hon'ble NGT to visit the site and give a report on factual 

aspects relating to compliance status of environmental norms and recommendations for steps 

to be taken. Accordingly, in compliance of the directions, the Joint Committee visited the site 

i.e M/s Uppal Neuro Hospital, Amritsar on dated 02/11/2020, to verify the compliance of 

various environmental norms applicable to Healthcare Facilities. The second meeting of the 

joint committee was held on 20/11/2020 in the office Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Amritsar to discuss the findings and finalize the report for filing 

before Hon'ble National Green Tribunal.    
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2.2. Report of the Joint Committee: 
 
M/s Uppal Neuro Hospital, Amritsar, is required to possess and comply with the provisions of 

the following permissions/consents, to operate a healthcare facility: 

 
i) Consent to Operate under Water (Prevention & Control of Pollution) Act, 1974.  
ii) Consent to Operate under Air (Prevention & Control of Pollution) Act, 1981.  
iii) Authorization under Bio-Medical Waste Management Rules, 2016  
iv) Authorization from Atomic Energy Regulatory Board 
v) Fire safety certificate/NOC from Punjab Fire Services.  

 
Apart from the above, a healthcare facility is also required to comply with various provisions 

applicable depending on the Capacity of the healthcare facility w.r.t. Management of other 

wastes under Batteries (Management & Handling) Rules, 2001, E Waste (Management) Rules, 

2016, Plastic Waste Management Rules, 2016 and PQS performance Specifications: Safety Box 

for disposal of waste sharps. 

 
A format for inspection and verification of the compliance was developed by the Joint 

Committee. In order to verify if the M/s Uppal Neuro Hospital is following and implemented 

various guidelines of Bio-Medical Waste Management Rules, 2016 or not, the Joint Committee 

visited different sections of the Hospital. The Inspection-cum-compliance verification report 

w.r.t. various environmental norms by M/s Uppal Neuro Hospital, Amritsar, as prepared by the 

Joint Committee is submitted in Table 1, as follows: 

Table 1: "Inspection-cum-Compliance Verification Report" of the Joint Committee w.r.t. 
various environmental norms by M/s Uppal Neuro Hospital, Amritsar in the matter of O.A. 
No. 188/2020; Ishant Khanna Vs. Dr. Ashok Uppal, Uppal Neuro Hospital, Amritsar 
 

Date of the Visit: November 2, 2020 

General Information 

S.
No 

Particulars  

1. Name and address of the Health Care 
Facility (HCF) alongwith  
 
Date of Establishment 

M/s Uppal Neuro Hospital, 4-Rani Ka Bagh, 
Amritsar  
 
20/9/2004 

2. Name and Contact details  of the 
designated Occupier of HCF 

Dr. Ashok Uppal, Medical Director, Uppal Neuro 
Hospital, 4-Rani Ka Bagh, Amritsar   

3. Name and Contact details of the 
designated Biomedical Waste Supervisor: 
(HCFs having 30 beds or more shall have 
Quality Team/ Infection Control 
Committee/ Bio Medical Waste 
Management Committee and HCFs having 
less than 30 beds should designate Bio 
Medical Waste Supervisor.) 

Dr. Rajiv Tiwari, MD, Microbiology, Uppal Neuro 
Hospital, 4-Rani Ka Bagh, Amritsar   
 
M/s Uppal Neuro Hospital is 125 bedded hospital. 

Compliance Verification 

S.No Particulars Compliance Status Evidence/Recommendations 

1. Validity of Consent to 
operate under Water Act, 
1974. 

Complying; The HCF is having 
valid Consent to Operate No. 
CTOW/Varied/ASR/2020/1297
8424 with validity upto 
30/06/2025. 

Annexure-1 
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2. Validity of the consent to 
operate under Air Act, 
1981. 

Complying; The HCF is having 
valid Consent to Operate No. 
CTOA/Varied/ASR/2020/12978
105 with validity upto 
30/06/2025. 

Annexure-2 

3. Authorization under Bio-
Medical Waste 
Management Rules, 2016   
(Validity of authorization in 
case of bedded health care 
facilities will be 
synchronized with the 
validity of the consents.) 
HCF if intends dispose 
BMW through deep burial 
pits, they shall obtain 
authorization from the 
respective prescribed 
authority i.e. SPCB/PCC 
office for establishment of 
deep burial pits and 
records of such pits needs 
to maintained. 

Complying; The HCF is having 
valid authorization No. 
BMW/Fresh/ASR/2020/12978
20-with validity upto 
30/06/2025 

Annexure-3 

4. Copy of the agreement 
with CBWTF. 
It has to be ensured by the 
HCF, that the CBWTF 
operator collects the waste 
within a specified time, and 
the untreated biomedical 
waste especially untreated 
human anatomical, animal 
anatomical, soiled waste 
and biotechnology waste is 
treated and disposed 
within a period 48 hours. 
Agreement must also 
specify the responsibilities 
of CBWTFs and payment 
conditions including 
options such as supply of 
non-chlorinated bags, 
supply of bar-coded labels, 
etc. 

Complying: The HCF has 
signed agreement with M/s 
Amritsar Envirocare Systems 
(P) Ltd. with validity upto 
31/03/2025. 

Annexure-4 
Although the supply of the 
supply of non-chlorinated 
bags, bar-coded labels, etc. is 
being made by the CBWTF, it 
is recommended this 
condition in the agreement as 
specified in the Biomedical 
Waste Rules, 2016 is included 
in the agreement. 

5. Submission of annual 
Report (Form-IV) to SPCB. 
 
As per the Bio Medical 
Waste Management Rules, 
2016, the healthcare 
facility is required to 
submit the Annual Report 
to the SPCB/PCC on or 
before 30th June every 
year, for the period from 
January to December of 
the preceding calendar 
year. 

Complying w.r.t. submission of 
Annual report to State 
Pollution Control Board.  
 
Physical verification of the 
records of M/s Uppal Neuro 
Hospital  by the Joint 
Committee revealed that : 
 

 Colour coded bins have 
been provided at different 
sections of the Hospital, 
for segregation of waste at 
generation point.  

Annexure-5 
 
 
 
 
 
 
 
 
 

Photographs attached in 
Annexure- 17 
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The annual report should 
be filled in the prescribed 
format as per the Form IV 
prescribed under BMW 
Management Rules, 2016. 
The annual report contains 
details of following:  

Particulars of Occupier/ 
HCF  

Quantity of waste 
generated in kg/annum  

Details of storage, 
treatment, transportation, 
processing and disposal 
facility  

Details of training 
conducted on Bio Medical 
Waste Management  

Details of accident 
Occurred  

Details Emission and 
Effluent testing 
 
 
Annual Report submitted 
to the State Pollution 
Control Board or Pollution 
Control Committee must 
also be enclosed with 
following details:  
 

Training imparted to the 
Health Care Workers 
involved in handling of bio-
medical waste  

Minutes of Meeting of 
BMW Management 
Committee  

Details of Accident 
Occurred during one year, 
along with the remedial 
steps taken  

Records of testing of 
Emission of DG Sets / 
boilers  

Records of Effluent 
generated and its 
characteristics  

Records of pre-treatment 
of specified waste 
categories  

Records of health status 
of the Health Care Workers 
involved in handling of 
biomedical waste (Health 
Report) 

Records of immunisation 

 

 Training of the staff on 
biomedical waste 
management is being 
conducted and the records 
are being maintained.  

 

 Minutes of the meeting of 
the BMW management 
Committee are being 
recorded and non-
conformities are being 
addressed & closed.  

 

 Acoustic enclosures have 
been provided in DG Set.  

 

 Health reports of the staff 
are being generated and 
maintained.  

 

 STP has been installed by 
the health care facility and 
is operational. Samples 
were also drawn to verify 
the compliance of the 
prescribed norms. The HCF 
is also getting the effluent 
tested from external 
laboratory and the 
according to the last report 
of analysis, the STP is 
meeting the prescribed 
norms. 

 

 Fire Safety certificate/NOC 
has been obtained by the 
HCF from The department 
of Fire Services, Punjab. 

 
However, i) the details 
required to be submitted 
alongwith the annual report 
were not found to be 
enclosed, ii) The annual report 
submitted to the State 
Pollution Control Board is not 
published on the website of 
the HCF, as mandated in the 
Bio-Medical Waste 
Management Rules, 2016  
 
 
 
 
 

 

 
Annexure-6 

 
 
 
 
 

Annexure-7 
 
 
 
 
 
 
Photographs attached in 
Annexure- 17 

 
Annexure-8 

 
 
 
 
Photographs attached in 
Annexure- 17 
 
 
 
 
 
 

Annexure-9 
 
 
 
 
 

Annexure-10 
 
 
 
 

It is recommended that 
details as specified in the 
Biomedical Waste Rules, 
2016, are submitted to State 
Pollution Control Board, as an 
evidence of the compliance 
of various provisions of the 
Rules. 
 
It is also recommended that a 
link is provided on the 
website of the Hospital for 
publishing the annual report, 
for the reference of various 
stakeholders, as mandated in 
the Biomedical Waste Rules, 
2016, amended from time to 
time. 
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of Health Care Workers 
involved in handling of 
biomedical waste  
 
Each healthcare facility 
must also ensure that the 
annual report submitted to 
the concerned SPCB/PCC is 
also published in its own 
website 

 

6. All bedded healthcare 
facilities as prescribed 
under BMWM Rules, 2016 
shall develop a separate 
page/web link in its 
website for displaying the 
information pertaining to 
their hospital by 
15/03/2020. 
1.Contact Address and 
details of the Healthcare 
Facility : 
2. No. of beds : 
3. Details of : 
a) Authorisation under 
BMWM Rules, 2016: 
b) Consent under Water 
(Prevention and Control of 
Pollution) Act, 1974 and 
Air(Prevention and Control 
of Pollution) Act, 1981 : 
4. Quantity of bio-medical 
waste generation (in 
kg/day): 
5. Mode of disposal of bio-
medical waste (through 
CBWTF or through captive 
treatment facility): 
6. Name and address of the 
CBWTF through which 
waste is disposed off (as 
applicable) : 
7. In case, HCF is having 
captive treatment facility, 
a) bio-medical waste 
treated (in kg/day) 
b) Details of treatment 
equipment 
c) Total nos. and capacity 
of each treatment 
equipment (in kg/day) 
d) Operating parameters of 
the treatment equipment 
as per BMWM Rules, 2016 
8. Monthly records of bio-
medical waste generation 
(category wise): 
9. No. of trainings 

Not Complying; Link not 
provided. As informed by the 
representative of the Hospital 
and the details shared with 
the Joint Committee, the page 
proposed to display the 
information w.r.t. Biomedical 
Waste is under construction. 

Annexure-11 
 
It is recommended that the 
link for displaying the 
information regarding 
biomedical waste is provided, 
as mandated under 
Biomedical Waste 
Management Rules, 2016, as 
amended from time to time. 
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conducted on Bio-medical 
Waste Management in the 
current year 
10. Stats of immunization 
of Health Care Workers 
involved in handling of 
BMW. 
Bedded HCFs to ensure 
uploading annual records 
of the biomedical waste 
generated on its website 
by 15 March, 2020. 
 
Each healthcare facility 
must also ensure that the 
annual report submitted to 
the concerned SPCB/PCC is 
also published in its own 
website. 

7. BMW register/Daily report 
of BMW generation and 
disposal 

Complying; Verified by the 
Joint Committee.  

Annexure-12 

8.  Provision of pre-treatment 
facility for Yellow (h) 
category waste 

Complying : Verified by the 
Joint Committee 

Annexure- 13 
 
Photograph attached in 
Annexure- 17 

 
It is recommended that 
separate record of the pre-
treatment to yellow (h) 
category waste is maintained 
to ensure and also as an 
evidence that yellow (h) 
category waste is disposed 
off within 48 hours, as 
mandated under Bio-Medical 
Waste Management Rules, 
2016   

9. Provision of Central 
Storage Area 

Complying; Verified by the 
Joint Committee during 
inspection. 

Photograph attached in 
Annexure- 17 

10. Reporting: 
Besides annual reporting 
and accident reporting 
each healthcare facility 
needs to report to the 
respective SPCB/PCC in 
event of following:  

 If the waste collection 
agency or CBWTF does not 
collect the waste within 48 
hours of generation, it is 
the responsibility of the 
HCF to immediately inform 
the respective State 
Pollution Control 
Board/Pollution Control 
Committee about any such 

Complying: Annual report is 
submitted to the State 
Pollution Control Board. 
 
 

Annexure-5 
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lapse.  
 

 It is also mandatory to 
report to the respective 
State Pollution Control 
Board/Pollution Control 
Committee, the reason of 
storing the waste in the 
facility for a period beyond 
48 hours and also the 
remedial actions taken by 
the HCFs to ensure that the 
waste does not adversely 
affect human health and 
the environment. 

11. Occupational safety: 
As per Bio Medical Waste 
Management Rules, 2016 
occupational safety of the 
staff has to be ensured in 
following methods: 
 
Providing adequate and 
appropriate Personal 
Protective Equipment (PPE) 
to the staff handling Bio 
Medical Waste. 
 
Conducting health check-
up of all the employees at 
the time of induction and 
also at least once in a year.  
 
Ensuring that all the staff 
of the health care facility 
involved in handling of 
BMW is immunized at least 
against the Hepatitis B and 
Tetanus. 

Complying: The staff was 
observed to be having 
adequate and appropriate  
PPE during visit of Joint 
Committee. 
 
Health check up records of the 
staff were also verified by the 
Joint Committee and the copy 
of the records for few staff 
were also obtained, for 
reference and inclusion in the 
report. 

Photographs attached in 
Annexure-17 
 
 
 
 

Annexure-8 

12. As per Bio Medical Waste 
Management Rules, 2016, 
every HCF must ensure 
that a comprehensive 
health check-up of each 
employee and other staff 
involved in BMW handling 
is carried out at the time of 
induction and also as a 
mandatory procedure to 
be followed for each year 
for every employee.  
 
Comprehensive Health 
Check-up includes 
following but not limited 
to: 

 Present Complaints (If 
any), with duration 

Complying: Records verified 
by the Joint Committee during 
inspection. Records of few 
employees form the personal 
files were also obtained by the 
Joint Committee for reference 
and inclusion in the report. 

Annexure-14 
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Vaccination History 
(especially with respect 
to Hepatitis B and 
Tetanus Toxoid) 

 Past Medical History 

 Past Surgical History 

 General Physical 
Examination 

 Dental Examination 

 Systemic Examination 
including 
Cardiovascular System 

 Respiratory System 

 Central Nervous 
System, 
Gastrointestinal System 

 Uro Genital System 

 Gynae and Obstet. (in 
case of females) 
Musco-skeleton System 

 EYE and ENT.  

 Lab Investigations 
including: Hb, TLC, DLC, 
RBS, Blood Urea, S. 
Creatinine, Urine, Stool 
etc. 

 Radiological 
Investigations: Chest X 
ray, USG (If needed), CT 
or MRI (if needed) 

 Inference with 
Diagnosis  

Health Check-up records of 
all the employees are 
needed to be maintained 
in the personal record of 
each employee for proving 
compliance. 

13. Training Records: 
HCFs need to maintain, 
compile and provide 
details of trainings 
provided for BMW 
handling to State Pollution 
Control Board 
(SPCB)/Pollution Control 
Committee (PCC). These 
details have to be 
submitted along with the 
annual report to the 
prescribed authority i.e. 
SPCB//PCC, on or before 
30th June of every year. 
The training details 
include:  

Total Number of trainings 
conducted along with the 
date of imparting the 

Complying; Training records 
verified by the Joint 
Committee. Copies also 
obtained for reference and 
inclusion in the report. 
 
However, as mandated in the 
Biomedical waste rules, the 
HCF has not submitted the 
training records to State 
Pollution Control Board 
alongwith Annual Report. 

Annexure-6 
 
It is recommended that 
training records are 
submitted to State PCB, as 
mandated in the Bio-Medical 
Waste Management Rules, 
2016  
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training  

Total number of 
participant of each training 

Attendance Record  

Total Number of staff 
trained on BMW Handling 

Total number of staff 
trained on BMW handling 
at the time of Induction 

Total number of staff, not 
undergone any sought of 
training on BMW Handling. 
 
 

Management of General Waste 

1. Health care facilities must 
ensure that the general 
solid waste generated from 
the facility is segregated and 
collected in a separate bins 
filled in with non-
chlorinated bags and shall 
not be mixed up with the 
BMW generated in the 
facility.  
 

Complying: The HCF was 
found to be having spate 
bins for collection of 
general waste during visit 
of the Joint Committee 

Photograph attached in 
Annexure-17 

Management of other Wastes 

1. Management of Used 
Batteries: 
As per the provisions under 
Batteries (Management & 
Handling) Rules, 2001, used 
lead acid batteries 
generated from health care 
facilities (HCFs) should be 
sold/auctioned/sent only to 
the authorised dealers, 
designated collection 
centres or authorised 
recyclers or any authorised 
agency. In no case the used 
batteries be handed over to 
an unauthorised person. 
Hospital having purchased 
more than 100 batteries 
should maintain records of 
number of batteries 
purchased, and number of 
used batteries sent to 
registered 
recyclers/authorised 
dealers/designated 
collection centres/any other 
agency as per Form VIII of 
Batteries Rules, 2001 and 
the returns shall be filed 
half yearly i.e. by 30th June 
and 31st December of every 

The HCF is using around 
35 Nos. batteries and 
hence the filing of the 
return under Batteries 
Rules, 2001, in not 
applicable. 
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year to the concerned State 
Pollution Control board. 

2. Management of 
Radioactive Wastes: 
Health Care Facilities 
generating radionuclides 
waste from treatment of 
Cancer patients and end-of-
life equipment containing 
radio radionuclides shall 
obtain authorization from 
AERB for its disposal.  
As per the policy of AERB, 
radionuclides wastes are 
required to be re-exported 
back to the manufacturer. It 
was recommended that 
such generators shall ensure 
arrangement with 
manufacturer at the time of 
purchase of such 
equipment. Waste disposal 
facilities of AERB are 
regulated by Waste Disposal 
Agency (Division) of Atomic 
Energy regulatory Board           
(AERB). 

Complying: The HCF has 
obtained requisite 
permissions/licences from 
the Atomic Energy 
regulatory Body. 

Annexure-15 

3. Management of E-Wastes: 
 
E-Waste generated from 
hospital equipment not 
listed in Schedule-I should 
also be sold/ transferred to 
only the authorized E-Waste 
Recyclers/Dismantlers. 

No E waste generated 
from Hospital Equipment 
so far, as informed by the 
representative of the 
Hospital. 

 

4. Plastic bags: 
HCFs must ensure that use 
of chlorinated plastic bags 
for waste collection must be 
phased out. Plastic bags 
used for collection of 
biomedical waste should be 
as per the BIS standards or 
Plastic Waste Management 
Rules, 2016  

Complying  

5. Containers: 
For containers being used 
for collection of sharps and 
glassware, the containers 
must meet the 
requirements as listed by 
World Health Organization 
(WHO) in “PQS Performance 
Specifications: Safety Box 
for disposal of waste 
sharps” (Source: Document 
number: 
WHO/PQS/E10/SB01.1). 

No information is 
available with the HCF 
regarding performance 
specification of the 
containers being used for 
collection of sharps and 
glassware. 

It is recommended that HCF 
sources the containers as per 
WHO performance specification 
meeting the while placing the 
order for containers.  
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Summary of the observation/verification made by the Joint Committee 

i. M/s Uppal Neuro Hospital has obtained all the permissions/Consents from the State 

Pollution Control Board and other concerned agencies. 

 

ii. M/s Uppal Neuro Hospital has implemented various guidelines prescribed under Bio-

Medical Waste Management Rules, 2016, as amended from time to time. The HCF has 

signed agreement with M/s Amritsar Envirocare Systems (p) ltd with validity upto 

31/03/2025 and the waste generated is being sent to the disposal facility. 

 

iii. Colour coded bins have been provided at different sections of the Hospital, for 

segregation of waste at generation point. 

 

iv. The staff was observed to be having adequate and appropriate PPE during visit of Joint 

Committee. 

 
v. Training of the staff on biomedical waste management is being conducted and the 

records are being maintained.  
 

vi. Health reports of the staff are being generated and maintained.  
 
vii. Minutes of the meeting of the BMW management Committee are being recorded and 

non-conformities are being addressed & closed.  
 

viii. Acoustic enclosures have been provided in DG Set.  
 

ix. STP has been installed by the health care facility and is operational. Samples were also 

drawn to verify the compliance of the prescribed norms. As per results of the analysis 

received from the PPCB Laboratory, STP was found to be complying with the prescribed 

norms (Annexure-16). 

 

x. Annual Report w.r.t Biomedical waste is being submitted by HCF, to State Pollution 

Control Board. 

 

xi. Fire Safety certificate/NOC has been obtained by the HCF from the department of Fire 

Services, Punjab. 

 

The photographs taken by Joint Committee during inspection as evidence of implementation of 

various provisions of Bio-Medical Waste Management Rules, 2016 are attached in Annexure- 

17  

 

Recommendations of the Joint Committee w.r.t. steps to be taken: 

The following points/non-compliances were also observed by the Joint Committee, wherein 

steps are required to be taken for improvement and compliance of all the provisions of Bio-

Medical Waste Management Rules, 2016  It is recommended Punjab Pollution Control Board 

may get these points implemented from M/s Uppal Neuro Hospital in a time bound manner. 

a) As per Biomedical Waste Management Rules, 2016, agreement with CBWTF must also 

specify the responsibilities of CBWTFs and payment conditions including options such as 

supply of non-chlorinated bags, supply of bar-coded labels, etc. Although the supply of 

the supply of non-chlorinated bags, bar-coded labels, etc. is being made by the CBWTF, 
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it is recommended this condition in the agreement as specified in the Biomedical Waste 

Rules, 2016 is included in the agreement.  

b) The annual report w.r.t. Biomedical Waste management is being submitted by M/s 

Uppal Neuro Hospital to State Pollution Control Board. However, it was  found to lacking 

on the following points : i) the details required to be submitted alongwith the annual 

report were not found to be enclosed, ii) The annual report submitted to the State 

Pollution Control Board is not published on the website of the HCF, as mandated in the 

Biomedical Waste Rules  2016. As informed by the representative of the Hospital and 

the details shared with the Joint Committee, the page proposed to display the 

information w.r.t. Biomedical Waste is under construction.  

c) M/s Uppal Neuro Hospital has made provision of pre-treatment facility for Yellow (h) 

category waste as mandated in the Biomedical Waste Management Rules, 2016. 

However, there is no separate record maintained by the Hospital, to verify if the waste 

under this category has been treated within 48 hours. It is therefore recommended that 

separate record  of the pre-treatment to yellow (h) category waste is maintained to 

ensure and also as an evidence that yellow (h) category waste is disposed off as per 

requirements under Bio-Medical Waste Management Rules, 2016  

d) HCFs need to maintain, compile and provide details of trainings provided for BMW 

handling to State Pollution Control Board (SPCB)/Pollution Control Committee (PCC). 

These details have to be submitted along with the annual report to the prescribed 

authority i.e. SPCB//PCC, on or before 30th June of every year.  Based on the records 

maintained by M/s Uppal Neuro Hospital, the training is being imparted to the staff and 

reports are also being generated. However, the hospital is not submitting the records to 

State Pollution Control Board. It is therefore recommended that training records are 

submitted to State PCB, as mandated in the Bio-Medical Waste Management Rules, 

2016.   

e) As per Biomedical Waste Management Rules, 2016, the containers being used for 
collection of sharps and glassware, must meet the requirements as listed by World 
Health Organization (WHO) in “PQS Performance Specifications: Safety Box for disposal 
of waste sharps” (Source: Document number: WHO/PQS/E10/SB01.1). It is 
recommended that HCF sources the containers as per WHO performance specification 
meeting the while placing the order for containers, to ensure safety of the workers 
handing such wastes. 
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1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
ZONAL OFFICE, 164, FOCAL POINT, MEHTA ROAD, AMRITSAR.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: H16ASR3983238 Application No : 12978424

To,
Dyalsaroop
Uppal Neuro Hospital
Amritsar,Amritsar-143001

Subject: Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
for discharge of effluent.

With reference to your application for obtaining Varied ï¿½Consent to Operateï¿½an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises  subject to the Terms and Conditions as
mentioned in this Certificate

Consent to Operate Certificate No. CTOW/Varied/ASR/2020/12978424

Date of issue : 23/07/2020

Date of expiry : 30/06/2025

Certificate Type : Varied

Previous CTO No. & Validity : CTOW/Fresh/ASR/2017/5614877
From:16/06/2017          To:30/06/2021

Name & Designation of the Applicant Ashok Uppal, (Propriter)

Address of Industrial premises Uppal Neuro Hospital,
4-rani Ka Bagh,
Amritsar Ii,Amritsar-143001

Capital Investment of the Industry 125.0 lakhs

Category of Industry Hospital

Type of Industry Private

Scale of the Industry Small

Office District Amritsar

Consent Fee Details

Raw Materials(Name with quantity per day)  Hospital @ 125 Beds @125Metric Tonnes/Day

Products (Name with quantity per day)  Hospital @ 125 Beds @125Metric Tonnes/Day

By-Products, if any,(Name with quantity per day)  AS PER DETAIL SUBMITTED

Details of the machinary and processes  AS PER DETAIL SUBMITTED

Details of the Effluent Treatment Plant  Domestic Effluent @65.0 KLD

Mode of Disposal  Into Sewer after treating through STP

FreeText
Annexure-1
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

THE EE, RO, ASR.

                   

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

AS PRESCRIBED BY THE BOARD

23/07/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

23/07/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmentï¿½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

23/07/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
ZONAL OFFICE, 164, FOCAL POINT, MEHTA ROAD, AMRITSAR.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: H16ASR3983238 Application No : 12978105

To,
Ashok Uppal
Uppal Neuro Hospital
Amritsar,Amritsar-143001

Subject: Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge
of emissions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Varied/ASR/2020/12978105

Date of issue : 23/07/2020

Date of expiry : 30/06/2025

Certificate Type : Varied

Previous CTO No. & Validity : CTOA/Fresh/ASR/2017/5614804
From:16/06/2017          To:30/06/2021

Name & Designation of the Applicant Ashok Uppal, (Propriter)

Address of Industrial premises Uppal Neuro Hospital,
4-rani Ka Bagh,
Amritsar Ii,Amritsar-143001

Capital Investment of the Industry 125.0 lakhs

Category of Industry Hospital

Type of Industry Private

Scale of the Industry Small

Office District Amritsar

Consent Fee Details

Raw Materials (Name with Quantity per day) Hospital @ 125 Beds @125Metric Tonnes/Day

Products (Name with Quantity per day) Hospital @ 125 Beds @125Metric Tonnes/Day

By-products, if any, (Name with Quantity per day) AS PER DETAIL SUBMITTED

Details of the machinery and process AS PER DETAIL SUBMITTED

FreeText
Annexure-2
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

THE EE, RO, ASR.

                   

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

AS PER DETAIL SUBMITTED

Type of Air Pollution Control Devices to be installed AS PER DETAIL SUBMITTED

Stack height provided with each boiler/thermo
heater/Furnace etc.

AS PER DETAIL SUBMITTED

Sources of emissions and type of pollutants AS PER DETAIL SUBMITTED

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

AS PRESCRIBED BY THE BOARD

23/07/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

23/07/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;
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(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

23/07/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Applicant (Occupier/Operator)

         

         

2. Particulars of HCF/CBWTF

         

PUNJAB POLLUTION CONTROL BOARD
ZONAL OFFICE, 164, FOCAL POINT, MEHTA ROAD, AMRITSAR

 www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

Registration ID:      H16ASR3983238
Application No : 12978020

To,
DYALSAROOP,
UPPAL NEURO HOSPITAL
Amritsar ii, Amritsar, 143001

Subject: Authorization under Bio-Medical Waste Management Rules, 2016 framed under Environment (Protection)
Act, 1986 for [Generation, Collection, Storage] of Bio-Medical Waste.

With reference to your application for obtaining Authorization under Bio-Medical Waste Management Rules, 2016
framed under Environment (Protection) Act, 1986, you are, hereby authorized for handling/ managing Bio-Medical
Waste under Bio-Medical Waste Management Rules, 2016 as per the details specified in this authorization.

Name of Applicant (Occupier/Operator) DYALSAROOP

Designation : MANAGAR

Correspondent Address : DYALSAROOP,
UPPAL NEURO HOSPITAL
Amritsar ii, Amritsar, 143001

Mobile Number : 8872906555

Landline Number : 0183-2226696

Fax Number : -

Email-ID : neuroamritsar@yahoo.com

Name of HCF/CBWTF Uppal neuro hospital

Address of  HCF/CBWTF premises Uppal neuro hospital
4-rani ka bagh

Mobile Number : 8872906555

Facility Type and Subtype HCF (Private Hospital( Bedded))

Ownership Individual

number of Beds (for HCF) 125.0

No. of HCF covered(for CBWTFs) -

No. of Beds covered -

No of Beds 125

Area and Distance Covered by CBWTF -

Mode of Transportation of BMW Common Facility Vehicle

FreeText
Annexure-3
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3. Particulars of Authorization

         

4. Particulars of Bio-Medical Waste

                   

5. The HCE/CBWTF shall discharge its effluent after treatment as prescribed under the Rules. 

6. The Authorization is subject to the Terms and Conditions as specified in this Authorization and also to such conditions as

may be specified in the rules for the time being in force under the Environment (Protection) Act, 1986.

Endst. No.:								                                               		Dated: 

A copy of the above is forwarded to the following for information and necessary action please:

THE EE, RO, ASR.

Authorization No. BMW/Fresh/ASR/2020/12978020

Date of Issue 05/08/2020

Date of Expiry 30/06/2025

Authorization Type Fresh

Activities authorized [Generation, Collection, Storage]

Waste category Quantity permitted for handling Unit

Yellow 47.6 kg/day

Red 35.29 kg/day

White(Translucent) 1.24 kg/day

Blue 4.51 kg/day

12/08/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

12/08/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This authorization is issued for _____ number of beds. For any increase in number of beds, the applicant
shall obtain prior permission of the Board.

2. The Medical Institution / Health Care Facility shall apply for the renewal of authorization at least 2 months
before the expiry of this authorization.

3. The Medical Institution / Health Care Facility shall comply with the provisions of the Environment
(Protection) Act, 1986 as amended from time to time and the rules made there under.

4. The authorization and all relevant records shall be produced for inspection on the request of an officer of
prescribed authority.

5. The HCF shall take all necessary steps to ensure that bio-medical waste is handled without any adverse
effect to human health and the environment and in accordance with these rules;

6. The HCF shall make a provision within the premises for a safe, ventilated and secured location for storage
of segregated biomedical waste in colored bags or containers in the manner as specified in Schedule I, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the bio-medical waste from such place or premises shall be directly transported in
the manner as prescribed in these rules to the common bio-medical waste treatment facility or for the
appropriate treatment and disposal, as the case may be, in the manner as prescribed in Schedule I.

7. The HCF shall pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through
autoclaving/microwaving and then sent to the common bio-medical waste treatment facility for final
disposal. The HCF shall maintain a logbook of operation of Autoclave.

8. The HCF shall phase out use of chlorinated plastic bags, gloves and blood bags as mentioned in the Rules;

9. Incase the HCF purchase color coded bag from open market, it shall get the testing certificate from CIPET
Lab, Amritsar regarding absence of chlorinated material in it. However, if it is procured from CBWTF
operator, the HCF shall obtain the test certificate from CBWTF operator.

10. The HCF shall dispose of general waste other than bio-medical waste in green bin.

11. The HCF shall not dispose bio-medical waste with municipal solid waste;

12. The HCF shall provide training to all its health care workers and others, involved in handling of bio medical
waste at the time of induction and thereafter at least once every year and the details of training programmes
conducted, number of personnel trained and number of personnel not undergone any training shall be
provided in the Annual Report;

13. The HCF shall immunise all its health care workers and others, involved in handling of bio-medical waste
for protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or the
guidelines of the Ministry of Health and Family Welfare issued from time to time;

14. The HCF shall ensure occupational safety of all its health care workers and others involved in handling of
biomedical waste by providing appropriate and adequate personal protective equipments;

15. The HCF shall conduct health check up at the time of induction and at least once in a year for all its health
care workers and others involved in handling of bio- medical waste and maintain the records for the same;

16. The HCF shall ensure segregation of liquid chemical waste at source and ensure pre-treatment or
neutralisation prior to mixing with other effluent generated from health care facilities;

17. The HCF shall ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and
Control of Pollution) Act, 1974 ( 6 of 1974).

18. The HCF shall obtain consents under the provisions of Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

19. The HCF shall maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on its website according to the bio-medical waste generated in terms of category
and colour coding as specified in Schedule I. All the record shall be subject to inspection and verification by
the Prescribed Authority /authorized person at any time. The record shall be maintained for a period of 5
years.

20. The HCF shall report major accidents including accidents caused by fire hazards, blasts during handling of
biomedical waste and the remedial action taken and the records relevant thereto, (including nil report) in
Form I to the prescribed authority within 24 hours and also along with the annual report;.
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21. The HCF shall submit Annual Report in Form-IV as per Rule 13 by 30th June every year to the Board. The
HCF shall make available the annual report on its web-site and all the health care facilities shall make own
website within two years w.e.f 28.03.2016.

22. The HCF shall ensure that Untreated human anatomical waste, animal anatomical waste, soiled waste and,
biotechnology waste shall not be stored beyond a period of forty ï¿½eight hours: Provided that in case for
any reason it becomes necessary to store such waste beyond such a period, the occupier shall take
appropriate measures to ensure that the waste does not adversely affect human health and the environment
and inform the prescribed authority along with the reasons for doing so.

23. The HCF shall inform the prescribed authority immediately in case the operator of a facility does not collect
the bio-medical waste within the intended time or as per the agreed time;

24. The HCF shall establish a system to review and monitor the activities related to bio-medical waste
management, either through an existing committee or by forming a new committee and the Committee shall
meet once in every six months and the record of the minutes of the meetings of this committee shall be
submitted along with the annual report to the prescribed authority and the healthcare establishments having
less than thirty beds shall designate a qualified person to review and monitor the activities relating to bio-
medical waste management within that establishment and submit the annual report;

25. The occupier of the HCF shall maintain proper housekeeping in the premises where the bio-medical wastes
are handled.

26. The HCF is required to set up system/equipments for requisite segregation, collection, storage and pre-
treatment of bio-medical waste in conformance to the provisions of Bio-Medical Waste (Management)
Rules, 2016.

27. The Containers/ Bags used for segregation and disposal of waste shall be labeled in accordance with
schedule- IV (Part-A).

28. The HCF shall segregate the bio-medical waste collected in the container bags at the point of generation in
accordance with Schedule-I prior to storage, transportation, treatment and disposal.

29. The HCF shall hand-over segregated waste as per Schedule-I to common bio-medical waste treatment
facility for treatment, processing and final disposal.

30. The HCF shall paste Bar-Code Stickers on respective color coded bags, puncture proof containers and
cardboard box before disposal to CBWTF.

31. The HCF shall ensure treatment and disposal of waste in accordance with Schedule I and in compliance with
the standards provided in Schedule-II.

32. The HCF shall phase-out use of mercury based instruments. The handling and disposal of all mercury waste
and lead waste shall be in accordance with the respective rules and regulations.

33. The occupier of the HCF will be liable for action under section 5 and section 15 of the Environment
(Protection) Act, 1986, incase of any violation.

34. The HCF shall comply with the standards and specifications as per Bio-Medical Waste Management Rules,
2016.

35. The HCF shall give its bio-medical waste only to the authorized area common bio-medical waste treatment
facility who has valid authorization of the prescribed authority.

36. The HCF will have to make its own arrangement afresh in case the authorization of the common facility to
whom it has entered a MOU is revoked, by the Prescribed Authority.

37. The occupier of the HCF shall not change or alter either the quality or the quantity or the rate of discharge of
liquid/emission or temperature or the route of discharge without prior written permission from the Board.

38. The occupier of the HCF, its heirs, legal representatives etc., shall have no claim whatsoever to the
continuation or renewal of this authorization after the expiry of the authorization.

39. The authorized person shall intimate Board prior to closing down the facility.

40. The HCF shall not rent, sell, transfer or otherwise transport the bio-medical waste without prior permission
from the Board.

41. Any unauthorized change in personnel/equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

42. The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter
the terms and conditions of the authorization without any prior notice.
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12/08/2020

(Shiv Kumar)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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Annexure-17 

Photographs taken during visit made to M/s Uppal Neuro 

Hospital, 4 – Rani Ka Bagh, Amritsar on 02.11.2020 
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